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AND:

1. STATE OF KARNATAKA
BY N.R.PURA POLICE
CHICKMAGALURU - 577 134
REPRESENTED BY HCGP
HIGH COURT OF KARNATAKA
BENGALURU -01.

... RESPONDENTS
(BY SRI B.J.ROHITH, HCGP FOR R1)

THIS CRIMiNAL PETITION IS FILED UNDER SECTION 482 OF
CR.P.C., PRAYING TO QUASH THE PROCEEDINGS INITIATED
AGAINST THE PETITIONER IN CR.NO.12/2022 PENDING BEFORE
THE ADDITIONAL DISTRICT AND SESSIONS JUDGE, FTSC-1,
CHIKKAMAGALURU FOR THE OFFENCES P/U/S 354A OF IPC AND
SECTICN 1C AND 12 OF POCSO ACT.

THEESE CRIMINAL PETITIONS HAVING BEEN HEARD AND
RESERVED FOR ORDERS ON 17.03.2022, COMING ON FOR
PRONOUNCEMENT THIS DAY, THE COURT MADE THE
FOLLGWING:-

ORDER
The petitioner is before this Court calling in question

proceedings in Crime —
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(1) No0.06/2022 concerning Crl.P.No.2015 of 2022;
(ii) No.17/2022 concerning Crl.P.No.1729 of 2022;
(iii) No.05/2022 concerning Crl.P.No.1730C of 2022;
(iv) No.08/2022 concerning Crl.P.No.1731 of 2022
(v) No.11/2022 concerning Crl.P.No.1733 of 2022;
(vi) No.14/2022 concerning Crl.P.IN0.1734 of Z022;
(vii) No.16/2022 concerning Crl.P.No.2008 of 2022;
(viii) No.10/2022 concerning Cri.P.No.201C of 2022;
(ix) No.07/2022 concerning Crl.P.No.2024 of 2022;
(x) No.13/2022 concerning Crl.P.Ne.2025 of 2022;
(xi) No.09/2022 concerning Cri.P.No.2038 of 2022;
(xii) No.15/2022 concerning Cri.P.No.2113 of 2022;
(xiii)) No.12/2022 concerning Crl.P.No.2116 of 2022

all registered for cifences punrishabie under Section 354A of the
IPC and Sections 10 and 12 of the Protection of Children from
Sexual Offences Act, 2012 (‘Act’ for short) except in Criminal
Petition No.1729 of 2022 where Sections 8, 10 and 12 of the Act
2008 are invoked; in Criminal Petition No0.2008 of 2022 where
Sectionis 8 and 10 of the Act are invoked and in Criminal Petition
No.2113 of 2022 where Sections 8 and 10 of the Act are invoked,
in addition to the IPC section. Since common facts and grounds

are urged, all these petitions are clubbed together and heard.
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2. Heard Sri K.S. Ganesha, learned counsel for the
petitioner in all these cases and Sri B.J.Rohith, learned High

Court Government Pleader for respondent Nec.1-State.

3. Brief facts leading to the filing of the present petitions,
as borne out from the pleadings are as follows:

The petitioner who is common in all the petitions is a
Physical Education Teacher iz KPS School at N.R.Pura. A
colleague of the petitioner who also works as a teacher in the
same school subinits a report against the petitioner that he has
behaved in an uncivitized manner with the girl students and has
sexually harassed themn. This report was submitted to the BEO
of N.R.Pura who in turn makes a complaint to the N.R.Pura
Police Station where the crime is registered in Crime No.4 of
2022. The petitionier has not challenged the registration of this
Crime No.4 of 2022 and it is pending before the jurisdictional

Sessions Court with bail granted to the petitioner.

4. Having come to know the registration of crime No.4 of

2022 against the petitioner, the parents of the students having
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learnt sexual assault against their children registered criraes on
different dates against the petitioner which resulted in FIRs. The
allegation against the petitioner is that he was indulging in
sexual harassment against those students. It is for that reason
crimes for offences punishable under Section 354A of the IPC
and Sections 8, 10 and 12 of the Act were alleged against the
petitioner. The matters are pending censideration before the
Additional District and Sessicns Jurdge, FTSC-1, Chickmagalur.
After registration of the FIR in Criine No.4 of 2022 which was
first in the iine and on cemmencement of investigation,
successive FIRs are registerec against the petitioner for the same
offence, by parents of difterent students. It is those FIRs that are
registered against the petitioner for the same offence, by
different ccmiplainants, that are called in question in these

cases.

S. The learned counsel appearing for the petitioner, in all
these cases, would contend with vehemence that on the same

incident in respect of which a case has already been registered
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and investigation is underway, successive FIRs could not have
been registered and fresh investigation would not have bheen
ordered thereto for the same offence. It is submitted that it
would violate the fundamental right of the accused. The learned
counsel places reliance upon several judgments of the Apex
Court to buttress his submissiors on that score and seeks
quashment of multiple FIRs and retentiori of only one FIR in

Crime No.4 of 202%Z in which, invesatigation is underway.

6. On the cther hand, the learned High Court Government
Pleader would refute the submissions to contend that the
complaints registered against the petitioner are by different
complainants and, therefore, different FIRs are registered and as
such, no fault can be found in the action of the Police in
registering different FIRs, in the peculiar facts of these cases and
would subinit that the matter is still in the stage of investigation

and seeke dismissal of the petitions.
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7. 1 have given my anxious consideration to the
submissions made by the respective learned counsei and

perused the material on record.

8. The petitioner functions &as a Physical Education
Teacher in KPS School. Alleging that the petitioner has
committed offences punishable under Sections 8, 10 and 12 of
the Act and Section 354A of the IPC, a report was made by a
colleague of the petitioner which uitimately becomes the basis
for a FIR in Crime No.4 of 2022. Tkhis is the first of the FIRs so
registered against the petitioner. After registration of the said
crime, several complaints were made by parents of the respective
children who have been subjected to sexual assault by the
petitioner. Thie first of the complaint which becomes FIR in

Crime No.4 of 2022 reads as follows:

“5 mc’god DFED O e/vgfgz)g F08)0P/T0Z B4
Q0PCF BNY FeLERPBTOTT, T 2020 Fe mIT a0
SONPICT  JOROTORETOT  FoeRs” 363  I8m0Q500Nsw) O
JPRERORDICST,  FedICK) TD 2021 Fe IS Agowor
SCTEOD &.00.800 V00T BT TRPE IoTOD Fgrod S0
9FEODN 5B AR LABRORDIT, QR0 §3F g A GAST
FPIADY DB, QoD TIe FoNSCwDTH DEPREND  59F0N
TPREROBIITYT.  DT0F 03.01.2022 TOZD TOLOTOOLTT Pé3e08)
T TRPT TN &OCH IFFOID CDIRCE T TN DI
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JOOCHT, DeREY DOOCDY de TeLIAL TJewd 02 IFECH
(F.3.8) BvdT TPNT FY TOIOTOOHTVT YR TR TEY)
07 ik &350 FEDEROBIS &If TRCTERD DRI RO
FOLIORATOZ,  ATOONDO,  Toew e alela) OB ST
mwgﬁ%g ADSAVTD  DT00F 03.01.2022 Totd IBAT 7Zeng
SeTFR JPRIVT DO WP 1 008 $00 QBT &TI0Z
TWE AP0 IFE0, O. 03.01.2022 0605 2E/T &' 050 15 Q2!
FEOD TECDY TR0 S LT DeROB TEA SOQOL, HeEey
QY& BT D00 I DT 08 G AT IFFL Fe00 T
T ey  THEFIOD DT IVSTERTODOT)  Fesdd
PRI,

Q. 14.01.022000 &F¥ ABEODRE 480DV FoHT
gesd de@ ADO IFEC0 07 E¥oloh DT DEFAOYT DR
GoNg BY JeRDDT SARCTE Wil DeR0T TEFID, TRCTFD
PRI SCRETE LI} SFYR:  DeRROITONT  TRCTED  DEROTT
TELFADF,C 0TSO VeRDFTeN e 2 0 JWE ), Ige0
TEROTINT J¢ ToiIDOROTL WDCH HeQTHITYT,  ADO DesodoN
TRPNF  DePI® FZH D00 @D FeaDF  S0BTH00T
DOReRIT QEYZOOT & OF @SN o0 Fged X IgE0
DOLRYIDDCT FoLw  GVFIT  GeAs soRY ded oS0 Hed
TGN DEFATOR TeTVOR 00 e FIRL  0eICD  F
grlogen & pes RocOFPRICT.  JECROON FLdAT TRDAT
FodoDd LOQD IF5CH LIo0F 03.01.2022 TOD JeRS DO DX
14.012022 0020 @erd @02) I55000 S¢ DoTPIOT) TR0 JeBTS
OO GReEY JFD  Torke  DFEB.00.8. ODJD  LOI00F
03.01.2022 000 IBIT FLHOH J@oTPON TEOX, ©NSHDID.”

The matter was investigated into by the Police. While the
investigation was on, several complaints emerged which are
registered by the parents of the children on coming to know that
a complaint has been registered against the petitioner for the

alleged offences. It is then every parent seems to have opened up



21

with regard to the mannerism of the petitioner who is alleged to
have inappropriately touched the children which would become
offences under Sections 8, 10 and 12 of the Act and Section

354A of the IPC.

9. To consider the submission of the learned counsel for
the petitioner it is gerinane to notice few of the complaints
registered by the parents of the children against the petitioner.
On a perusal of the complairits so registered, it reveals that the
incident had nct happened onn a 3single day. In one of the
complairts the allegation is that, the petitioner has indulged in
such sexuel assault on the child for the last one month and in
the other complaint for the last two months and in few of the
compiaints for the last three months. There is no date indicated
for the alleged offence. The allegation is common but dates are
different. Therefore, it cannot be said that for a solitary incident

on a solitary date multiple FIRs are registered.
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10. The crime committed by the petitioner against each
individual student is complained of by their parents and the
incidents spans over one month to three months. Every fact or
facet that is necessary for investigation in each cace may vary,
as the complainant is entitled to proauce such evidence,
instance of which has happened on a particular day against her
by the petitioner which wculd tecome offerice punishable under

Sections 8, 10 and 12 of the Act.

11. It would have been an altogether different
circumstance if 4ll the comiplaints, though they look same would
complain cf an incident of a particular day. Every complaint
varies in the period. As observed hereinabove, it varies from one
month to three months. No complaint narrates incident of a
particular day. They indicate that all the incidents have
happened not on a particular day or a particular time of a
particular day, though the accused in all these cases is common
i.e., the petitioner. The victims in all these cases are not

common but are different. The period of such offence ranges
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from 1-09-2021 to 3-01-2022 and first of the complaint is
registered on 15-01-2022 in Crime No.4 of 2022. With no
certain time and period and the complainants being different,
the contention of the learned counsel appearing for the
petitioner that the same is hit by doctrine of sameness is

unacceptable.

12. The judgments relied on by the learned counsel for the
petitioner to buitress his submission are all cases where on a
solitary incident multiple FIRs were registered. The incidents in
the cases at heind, as observed hereinabove, are not solitary.
Therefore, every victim who has been subjected to such sexual
assault from the hands of the petitioner has complained and the
compiaints are of different dates, instances vary from period to
period and not of a specific date. Therefore, registration of
crimes in inultiple FIRs against the petitioner, in the peculiar
facts of these cases, cannot be found fault with. It is for the
petitioner to defend himself for the alleged acts against each of

the victim.
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13. The further contention of the petitioner that out of
spite or ill-will by people who are inimical towards him iz the
institution these complaints are generated or brought up by
luring the parents of such harassment is required to be ncticed
only to be repelled, as it is, to xay the least, preposierous, as rio
parent would come forward and without any rhyme or reason
register complaint against the petitioner that too alleging that
her child has been sexuzally abused. It is too far-fetched for this
Court, at this juncture, to even consider the said submission of
the learned counse! for the petitioner. Spite or ill-will against
him by other teachers cf the institution cannot mean that those
who are inimical towards the petitioner want to shoot him from
the shoulder of a child through its parents. Such arguments
cannot pe accepted. Therefore, the impugned actions brought
before this Court, in these cases, do not warrant any

interference.

14. For the aforesaid reasons, all these petitions lack any

merit and are accordingly dismissed.
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It is made clear that the observations made in the course
of this order are only for the purpose of consideration of the case
of petitioner under Section 482 of Cr.P.C. and the same shall net
bind or influence the proceedings pending beiore learned

Sessions Judge.

In view of dismissal of the petitiona, pending applications

also stand disposed of.

Sd/-
JUDGE

bkp

CT:MJ





